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The annligant, vhn has come up bofore this Tribunal, was
ennloved asz Casusl Eahuurer between 1388 and 1933 in broken naricds,
Mis services weve nut off, He han arrrrached this Tribunal ith

reyer that the resrondents may be directed to nrepare s senicrity
list for the cesval lsbour@® wto have rendered their services
in the past, 0 7=6-32 the resp ndents were grantsd © weeks time

to file caunter, But no counter has been filed,

2. It aprears that similar controversy has arisen n a number
of cases Including 5;E.Nﬁ.¢4?fﬁ? degided :n i-i11w32 yherein this
jribunal dirsctad  the cespondents to crecare a seniority of tha

Soslal Lebhurers and thereafter glve suitable emelovmant  £n

[
i

an~licant fron that list, e

similar directions to
the respondents  as hes harn isstued in the above~menticncd case

Lo prepare seniorifty 1ist of the casual lzbours whn have rendersd
neir services in the rast and oive suibable emrlovment to the
ar-lizant, Jith these obssrvatinne the arplic-ticn s fineslv

¢ 4
discnsed Ayith no  order as to oosts,
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femher (Ag Vige~Jhalrman.

Beted: P-1i=1492, Allahabed,
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g the counsals for the

At er heatin
5 disposed of e

parties the case 1
Judgement Nasd baen dictated in

the open Court.

JQ a g
f %,

¢
(Lgk ) ﬂo‘ﬁo




